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CP NO.117/ND/2015

Sh. Naresh Kaushik, petitioner in person. Respondents are already exparte in

this matter.

In the present matter a revised report/fresh comments of the ROC are still
awaited, pursuant to the direction of this Court dated 09.11.2017. In view of
clarification given by the petitioner about a third party company named as Neon,
whose one of the respondent is stated to be Director/Employee. However, the revised
report of ROC is not filed till date, therefore, the registry of this Tribunal is directed
to issue a reminder to the O/o ROC by serving an advance copy of the relevant

documents produced by Sh. Naresh Kaushik in his clarification.

Therefore, the case is fixed for filing reply. A copy of this order also be

forwarded to the Ld. Central Government Standing Counsel Sh. Krishna Dev Vyas.
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Dated:19.12.2017 H.P. Chaturved,
Member (Judicial)

The matter to be listed on 23™ January, 2018,
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